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BEFORE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI
0 A No. 163/2024

Rasikh Rasool Bhat & Ors.

...... Applicant(s)
Versus
Union Territory of Jammu & Kashmir & Ors.
...... Respondent(s)
IN THE MATTER OF:- I-N-D-E-X
'S. No. Particulars Page No.
1. Action Taken Report 1-3
2. Annexure-I (Copy of Detailed |4-9
report )
3. Affidavit 10

Dated: 31/10/2025
Place: Jammu
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BEFORE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI
0 A No. 163/2024

Rasikh Rasool Bhat & Ors.

...... Applicant(s)
Versus

Union Territory of Jammu & Kashmir & Ors.

...... Respondent(s)

In the matter of: Action taken report on behalf of respondent No. 7 in

compliance of order dated: 22-08-2025.
Most Respectfully showeth as under:

1.

%
a)
DISTRICT mwp

DEPARTMENT OF gEQL

KUPWARA

That the present Original Application is pending
adjudication before this Hon’ble Tribunal.

. That the matter was came up for consideration on 22-08-

2025 and the Hon’ble Tribunal has issued directions as
under :

“During the course of hearing though the Executive Engineer, PWD
(R&B) was present virtually but he could not furnish any
satisfactory explanation referring to any of the document which is
already on record about the discrepancy in the use mineral which
has been noted by the Jammu & Kashmir PCC. This prima facie
reflects there was illegal extraction of 2728.82 MT of mineral
which was used for the project. The Applicant has referred to the
order dated 26.12.2023 (page 221) and has submitted in the garb
of the order concerning disposal of muck, the illegal extraction of

RAL OFFICER

OGY & MINING
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mineral has taken place, Thus, the Secretary, Mining b
is required to disclose the action which has been taken against
the illegal extraction of mineral to the extent discrepancy refle
above and also explain the discrepancy which has been possESs
the Jammu & Kashmir PCC.,

cted

. That in compliance to the above said directions issued,

District Mineral Officer, Kupwara and Executive Engineer
R&B Division Handwara have worked out and made 2
detailed reconciliation of  the mineral quantities
consumed, permitted and sourced for the Handwara,
Bangus Road Project, during re-conciliation it is found
that the executive agency was granted two valid Disposal
permits for lifting of Muck (GSB) from proprietary land
(Non-stream area) falling under survey No. 576 in village
Maratgam, Handwara which were not included in the
initial data provided to the J&K PCC by the then District
Mineral Officer, Kupwara.

Detail of the said Disposal Permits are as under:

i) Disposal permit No. 27 Dated 20-05-2023
issued for a quantity of 800 MTs.
Disposal Permit No. 56 Dated 22-07-2023

A :
_ ;):l \\x\\\\\‘\ issued for a quantity of 2000 MTs.

Copy of the detailed report submitted after reconciliation
by the District Mineral Officer, Kupwara and Executive

Engineer R&B Division Handwara is enclosed herewith
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along with the Disposal Permits issued vide Nos. 27 & 56
are for the kind perusal and marked as Annexure-I.

4.1t is most respectfully submitted that the Mineral

consumption for the project has been conducted under

valid permissions and the discrepancy highlighted in the
J&K PCC report was the result of an omission in
reporting with regard to the above mentioned Disposal

permits.
5. That in view of the above made submissions it is most

humbly requested to kindly consider the present action
taken report.
An affidavit in support of the reply duly sworn is
annexed herewith.

PRAYER:

Keeping in view of the submissions made hereinabove and
those to be urged at the time of hearing, it is most respectfully
prayed that this Hon’ble Tribunal may kindly consider the Action
taken report in compliance of order dated 22-08-2025. Any other
order/direction which this Hon’ble Tribunal may deem fit in the

facts and circumstances of the case.

Place: Jammu

! \/\ )
Dated: 31-10-2025 R Y
ORIBERETMIR no.7

Distr?gvm EPERQ6R Y| wara
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S 1 . H .

ubject: Joint Report regarding OA No. 163/2024 titled Rasikh Rasool Bhat and
Others Vs UT of J&K and Others before the Hon'ble NGT — Regarding points
of illegal mining and discrepancy in mineral quantity.

Reference: 1, Hon'ble NGT's Order dated 22-08-2025.
2. Letter from Directorate of Geology & Mining, Kashmir No:
DGM/LCI/OA 163/2024/3805-3807 dated: 01-09-2025.

Action Taken Report

the above cited references, a
¢ consumed, permitted, and
ndertaken by District Mineral
Handwara. The reconciliation
Il records, including Disposal
d material consumed in the

ecorded:

. In compliance with the directives contained in
joint detailed reconciliation of the mineral quantitie
sourced for the Handwara-Bangus road project was U
Officer, Kupwara and Executive Engineer, R&B Division
process was meticulously executed by cross-verifying a
Permlts issued by District Mineral Officer, Kupwara an
project by Executing Agency. The following findings were r
Sr. | Description Quantity | Remarks
No. ' ‘ in MTs
1. | Total quantum of material consumed | 74,461.60 | As reported by J&K PCC
as per the report of Executive
Engineer, PWD (R&B) Handwara.

2. |Quantum of material for which|7,792.00 |As initially reported
disposal permits were obtained from
Talri Nallah.

3. | Material used from the construction
site (road cutting/earthwork). _
4. | Sub-Total of Accounted Material | 71,732.18
(Row 2 + Row 3)
5. | Discrepancy initially observed (Row 1 2,728.82

63,940.18 | As reported by J&K PCC

As highlighted by J&K

Findings:
« That the alleged discrepancy of 2,728.82 MTs observed by the J&K PCC has
been fully reconciled and accounted for.

o That the Executing Agency was granted two more valid Disposal Permits for
lifting of Muck (GSB) from proprietary land (non-stream area) falling under

Survey No. 576 in village Maratgam, Handwara, which were rs.ot inclu‘ded\Lch;__A

—

initial data provided to the J&K PCC. These are: .o\ N

AN ; f'
/\ S \\J; /;a‘

Ay nwmexv rcr@ @ @l

S S

- Row 4) PCC.
6. | Quantity from Disposal Permit No. 27 | 800.00 Omitted ~ in  earlier
dated: 20-05-2023 (Survey No. 576, report.
Maratgam Handwara)
7. | Quantity from Disposal Permit No. 56 [ 2000.00 |Omitted in  earlier
dated 22-07-2023 (Survey No. 576, report. i
Maratgam Handwara) , \ - R
8. |Total Quantity from Additional 2800.00 Q R
Permits (Row 6 + Row 7) o O QNG
9 [Grand Total of Accounted Material | 74,532.18 o ER et ¥
(Row 4 + Row 8) %@“ﬁ’*\\;wﬁ O‘S\Np@
T




Disposal Permit No. 27 dated:30§§23 for a quantity of 800 MTs. |
(enclosed at Annexure-) |

Disposal permit No. 56 dated: 22-07-2023 for @ quantity of 2,000 MTS
€ (enclosed at Annexure-II).

* The addition of this quantity (2,800 MTs) to the previously accounted quamt'tY

of 71732.18 satisfactorily explains the source of thé mineral, negating any 4
allegation of illegal extraction of 2,728.82 MTs. 3

e The earlier report submitted by the then-District Mineral Officer, K.upwafr?iBtﬁ
the J&K PCC only mentioned the disposal permits granted for lifting '?t' ¢
from Talri Nallah and inadvertently omitted the permits g.ranted rar e Ot

muck (GSB) from the proprietary land at Maratgam, leading to the apparen
discrepancy.
Conclusion: lid permissions
The mineral consumption for the project has been conducted under Vgé 'e)eort s
and is fully accounted for. The discrepancy highlighted in the ot dueto | {
|
i
|
1

' ‘ . illegal
result of an omission in reporting all issued disposal permits and not due foany Ted

mining activity.
- \‘1\\ 1\) i el ’/"‘\ :‘\ A
D < ¥ District Mineral Officer,™

o = Y
Executive Engineer,

R&B Division Handwara. Geology & Mining Department, -

Kupwara_——~
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DISPOSAL PER?
Pormit No: o8 R ul

Dated: 20-05.2023 LT’]' Valid Upto: - 31-05-2023

Subject: Canstructlon of roay trom lHandwara to Banyus Phase 2™

Rele:ence | Lotler iom Execulive Engincer (RAB) division Handwara viie Ho:
13452-56 dated: 11-03-2022

Order

_ Whereas Execulive Engineer REB Dvision Handwara has reguested for
providing ol sub-basa alerial (GSB) lor conslruclion of road from Handwara 10
Banaus Phase 2™ vide his olfice lelter Mo:- 13252.56 daled: 11-03-2023

Whereas the conlractor Abdul Rashid has subconlracled he project 10
tohammad Altal Bhat Slo:

; Ghulam Mghidin Bhat Rlo; Langale vide his lelier N0
JKRCCIOLAIAMIY459 daled:01-04-2017 :

Whereas IMOEFCC has issuea a netification vide 5.0 1224(E) daled 267 1arch
<2020. where uncer in Append:ix (1X). astraciion or sourcing or borrcuang of ordinary
carth lor Ihe linear proiects such as roads, pipefines etc. Have been exempted fram
requirement of Environmental Clearances

Keeping in view the Goul wurrs ¢ unieryent nature and e tane oond
exczulion, under Rule 56(2) (1) of the JAK Minor Mineral Congessian, Storage,
Transporiaton of minerals and prevenuon ol illegal mining rules 2016, Dispesal Pesmit
is hereby granted in faveur ol Mohmmmad Alla! Bnat S/o; Ghulam Ilotidin 2hal
Rlo:Langalz for removal of €09 Mts of hubh (GSB) form Maralgam (land vide khasra
No:576) m consideralion of paymen ¢l Rs. 26,520.00 (Rupses Tvienty Six Thousand

Five dundred and wenly only) v aczount of auvance Royally, Application Fee and
TCS appliccble vige G.R Ho 0912951 gatey 20-05-2023

subject fo following lerms and condiltons
L e Penmt Helget wali 1ake all precautons for the proleztion of the environiment
and contro! of pollutions white removal ol mincral al the site. '
The matenal so removed from the sile is nol supplied 10 any other agency ar
firm excep! the alictied projects and not to be used for ceminzrcial purpase,
fll.  The Pemmnt Holder valt aliow the Execulive Stalf and the officers of the Degy,
of Geology & Krvng Depit. 1 inspec!, Chack and measure the 14nor Minerals
1 all stagos neluding 12s 1ANSHOIANON.
V.  The extracton’ifung of bed malerial b2 ime bouud i.e. 09:00 ALl 10 05-CO P1A
V. The Pemyl Melder shall abide by the prcvisions ol Wines

S

S Kinerals
(Development and Regulaton) Act 1957 and rules mado there under besides
JEK mining rules 2016.
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‘ T‘“’ Pemmt Holder shall abide by 5

S Development and Regulation) Acl he provisions of Mines b Thnesls
T\ e ' rguintion) Act 105 w5 1 ot besiden
"‘\J&\{ g nules 2016, 1057 and riles mado there under besid:

Ty
I
yo
gt (g

Sunender this peimit n orlginal 1o this depariment after dicpatching 1o
consignment within a weeks' fime,

The penmit 1okder shall be shictly governed by Rule GO of JeK Hince Ll
Concession, Transportation of Minerals and prevention of illegnl 14ining P.U!’:i
2016 failwe of compliancel any lapselinegulmities found during inzpechon

<hall be deemed to cancellationiWithdrawal of Disposal Poppit wihout
assigiuing any reasons foithwith,

Work shall remain closed on Sundays.

Slocking of the extracted maletial is slriclly prohibited.

Mechanical screening of the extracted malerial is striclly prohibilzd
The Department shall not be responsible for any third party Claim.

i 1'.' /’f‘ :'i.
/'l-',",\,«’.-\'{{'/”’/’/- - ‘

AT ey 'f;igf'l
Jubea oo
No: DMOIKupDPR3I{ 256 16 DA 3‘5‘ Flingepl Qi
Dated: 22-07-2023 Geoloyy

SHEHT7. Janiog.Depni
HvIara
/ .
., Copy to the:

O Deputy Commissioner Kupwara for favour of information please.
O Join! Director (K) Geoloy. Iining Deptt Srinagar for information please.
O Ex. Engineer (R& Hision Handwara for favour of informalion please.
O Tehst andwara for favour of infarmalion plcase.

Tation House Officer Handwara for favour ol information please.

O Arca Incharge Handwara for informalion and necessary action.

O Mohammad Allaf Bhat S/o: Ghulam Mohidin Bhat Rio:Langate lor informalion
and compliance

(N W |
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DISPOSAL PERMIT
permit No: 56

Dated: 22-07-2023 -Valld Up to: - 02:08-2023

Subject: Construction of road from llandwara to Bangus Phaso 2"

Relerence \: Lelier from Exccutive Engineer (R

$B) divislon Handwiard vide No:
12452-56 dated: 11-03-2023

Order

S—

\Whereas Execulive Engincer R&B Dvision Handwara has requested fof

providing of sub-base material (GSB) for construction of road from Handviara 10
Bangus Phase 2 vide his office letter No- 11452-56 daled: 11-02-2023

\\hercas the contractor Abdul Rashid has subcontracled the project 10
tAohammad Altaf Bhat Slo: Ghulam

Mohidin Bhat Rlo: Langate vide his leticr Ho-
JKRCCIOMAMIA159 dated:01-04-2017

\ t ),

Whereas MOEFCC has Issued 2 notification vide 5.0 1224(E) dated 26" tarch
2020, whete under in Appendix (1K), exiraction or souicing of borroving of ordinany
carth for the linear projects such as 1o

\ ads, pipelines elc. Have been exempied friem
requitement of Environmental Clearances.

Keeping in view the Gow.. works of emergent nature and heir im2 bond
execulion, under Rule 56(2) {) of the JEK Winor Mineral Concession, Sloraae,
Transporiation of minerals and prevention of ilegal mining rules 201G, Disposal Peimit
is hereby granted in favour of Mohammad Altaf Bhat Slo: Ghulam Mohidin Bhat
Rlo:Langale for removal of 2000 tis of Mukh (GSB) form Maratgam (land vide
Khasra No:576) in consideration of payment of Rs. 66,300.00 (Rupces sixly Six
thousand three hundred ty only) on account of advance Royally, Applicalion Fee and
TCS applicable vide G.R Np:0916006 dated:22-07-2023

Subject 10 following lerms and conditions
2 : . The Permit Holde! willtake all precautions for the protection of the environment
' o ‘0 and control of pollutions while removal of mineral at the sile.
. The malefial S0 removed from

the sile is not supplied 1o any oher agency or
) AL F\CER"‘ éxcepl the allotied projects and not lo be used for commercial purpose.
D\STR‘C‘ i A "M e Permit Holder will allow the Execulive Stall and the olficers of the Depil.
ARTMENT oF GEOLOGY & Geology & Mining Depl. to inspect, Check and measure the hino
DEP

. - . r Minerals
RA 21 oll stages including ils \ransportation.
KUPWA . The extraction/lifling of bed material be lime bound i.e. 09:00 AM 10 05:00 PK

WV\" '\,9 \[}/
Dizirict f-”i:tfﬁﬁ)ffl:a"!
guhs;ﬂ @ Moning Deptd

ve L Kumewra
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BEFORE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI
O A No. 163/2024

Rasikh Rasool Bhat & Ors.
...... Applicant(s)

Versus
Union Territory of Jammu & Kashmir &Ors.
...... Respondent(s)

In the matter of:

Affidavit in support of the accompanying objections.
May it please your lordships;

I Mumtaz Ahmad Shah Age 50 years presently posted as

District Mineral Officer, Kupwara, do hereby state on
oath/solemn affirmation that I have read the accompanying reply
and the contents of the same are believed to be tni‘c and correct
upon information received from the records which I _believed to be
true. '

I solemnly swear/affirm that this affidavit is true, no part of
this is false and nothing has been concealed.

Place: Jammu

Dated: 31-10-2025 ”@@

DIST AL UFFICER

DEPARTMENT OR GEOLOG MINING
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